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SHRI MOHD. SHAFI QURESHI
(Anantnag): I have received a
letter from the Lok Sabha Secreta-
riat stating that it is a State subject
and that it cannot be permitted to
be taken up under rule 377. But the
same subject hag been allowed to be
taken up by another Member.. ..

MR. DEPUTY-SPEAKER: It must
have been put in a different form to
involve the Centre also. You must
be very careful while writing the
statement.

SHR]I MOHD. SHAFI QURESHI:
‘The only difference was that the man
was killed,

MR, DEPUTY-SPEAKER: Shri
Bhanu Pratap Singh,
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MR, DEPUTY-SPEAKER: I am not
entertaining any more point of order.
1 have calleq Mr. Bhanu Pratap Singh
to move his motion.

1247 s,

SUGAR UNDERTAKINGS (TAKING
OVER OF MANAGEMENT) BILL

. THE MINISTER OF STATE IN
‘THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): Sir, I beg to
.move'

“'rhat the Bill to provide fur the

emporary taking over, in the pub-
! .hc interest, of the management of
,"c‘e_rtain sugar undertakings in cer-
. lain circumstances, be taken into
. Eopsideration".

Wﬂh a view to ensure the timely
commem_ement ot ctushing operatlonn
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for the current sugar year 1978-79,
which began on October, 1, 1878, and
to ensure the clearance of the accu.
mulated cane arrears, an Ordinance
was promulgated on November 9,
1978, empowering the Central Gov-
ernment to take over, for a specified
period, in the public interest, manage-
ment of defaulting sugar undertak-
ings. Th Bill before the House is to
replace the Ordinance gnd I move
that the Bill be taken up for consi«
deration by the House,

Hon. Members may recall making
of a policy statement by my colleague,
Shri Barnala, on August 10, 1378, an-
nouncing the Government’s decision
removing controls on prices, distribu-
ticn gud movement of sugar with
effect from August 16, 1978. The
Government had taken these measures
primarily in view of the large sugar
availability in the system, record pro-
duction of about 65 lakh tonnes of
sugar in 1977-78 season and the need
to step up the consumption of sugar
further. The House will be happy to
know that domestic consumption of
sugar in the sugar year that has
ended on September 30, 1978, amoun-
ted top 44.9 lakh tonnes registering an
increase of nearly 20 per cent over
the previoug year. Thig is a record
not only for sugar but perhaps for
any other commodity in respect of
sharpest increase in domestic con-
sumption in a single year. The sugar
prices have also been ruling at very
subdued levels since the decontro: of
sugar. As ggainst the range of Rs, 810
to Rs. 355 per quintal for free sale
sugar immediately prior to the an-
nouncement. of decontrol of sugar,
they have come down to a level of
Rs. 216 to Rs. 246 per quintal as on
Novemiber 25, 1078, Domestic con-
gumption 6f sugar ig also slated to
rise significantly further and an indi-
cation of this is already . available
from the situation”that has - obtained
since ‘decontrol, In the first two full
months after décontrol, namely, Sep-
tember and October, 1978, domestic
consumption was of the order of
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9.7.lakh tonnes as ggainst 7.2 lakh ton-
ves in the corresponding period last
year. .. -

“ "Aténgside -these Tavoursble factors,
'thefé was also a disquieting trend of
mounting increase in the arrears of
cane prices despite the efforts of the
{dvertrinent to liberalise the avail-
ability and terms of bank credit, The
arvears of cane price for 1977-78
sugar season, as at the begining of
the 1978-79 sugar geason on October,
1, 1978, amounted to over Rs. 58 crores.
“This constituted 6.7 per cent of the
pricé due for the cane purchased in
the last sugar season and as against
the level of 25 per cent due in the
corresponding period in the previous
year, As at the beginning
of November, 1978, the arrears have
corne down  somewhat to Rs, 46.56
-crores, hut still the Government con-
sider them to be very high necessi-
tating early clearnace.

Follow up action under the Ordi-
nance has already been initiated.
The Rules thereunder have been
issued on November 18, 1978 and
also laid on the Table of the House.
Notices have already been issued to
180 sugar undertakings to show
cause as to why their management
should not be taken over by the
Central Government under the Ordi-
nance. Of these 120 have been co-
vered by notices under the criterion
of delayed start and 8 in respect of
cine arrears while 34 undertakings
are covered by both the criteria.

From what 1 have stated, it will
be: seen, that the Bill seeks to protect
the interests of the cpnsuming pub-
lic, .as also the sugarcane growers
And 4o, maintain  production and
ayn;mb;!ity of sugar, .which is an es-
sential commodity. As such 1 com-
mend the Bjll for the consideration
of, the .House and 8. garly passing.

MR DEPUTY SPEAXER: Mation
R R o R .
iThat the BIll to provide for the
; taking ovef, in the pieb-
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lic interest, of the management of
certain sugar undertakings in cer-
tdin circumstences, be taken into
consideration.”

SHRI VINAYAK PRASAD YA-
DAV (Saharsa): I beg to move:

“That the Bill be circulated for

the purpose of eliciting opinion
thereon by the 31st December,
1878.” (1)

SHRI A. R. BADRI NARAYAN
(Shimoga): A situation has arisen
in  this country which necessitates
the hon. Minister for Agriculture to
bring  this Bill before this House.
There has been excessive sugar cane
production in the country, thanks to
the various schemes adopted for im-
proving production in the sphere of
agriculture by the then government
and now a situation has arisen where
about 65 lakhs tonnes of sugar cane
are now grown in this country. Near-
ly about a third of this excessive pro-
duction has been more than the capa-
city of the couniry to consume. 1
personally  think this  situation
should have been anticipated by the
government. When there is an excess
production and the cost of production
has gone up so high and when the
excise duties are also high and the
cost to the consumer has gone very
high, the government should have
anticipated what we should do with
this surplus sugar that is grown in
the country. I think the government
should have anticipated this excess
and should have thought well in time
to see that thg is exported to countries
outside. Now there is a terrible glut
in the sugar market and the suguar
cane growers as well as :the sugar
mills have been put to a very ' very
“difficult situation. The solution for the
situation should have been that the
government  should have thought
about it well in "advance and they
should have exported suger in
sufficlent quantities. I may %ell even
mow: that the sugar-that has got Yo
‘e exported bas not been done.sp e
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cause the S. T. C. has been very very
tardy in sending the sugar outside ocur
country. v

This is the situation now. What

have we got to do under such cir-
cumstances? T

Thore is a disease and
that disease has got to be remedied,
Does the Government think that this
preventive measure of taking over
the mills wil solve the difficulties?
So, this remedy which the Govern-
ment has thought of, that is, to take
over the mills and to run them, is a
remedy worse than the disease. Sup-
pose when the millowners are faced
with a situation like this, you compel
them and ask them to work. What
happens? What is the disease? How
should we set it right? You should
have thought about it well in advance.
Instead of thinking like that, why
should you coerce them ts a parti-
cular course of action? Also what
the Government has got to consider
is: whether they could do anything,
either to reduce the excise duty and
devise ways and means of reducing
the cost  of production. There are
other remedies that Government
should think of rather than to take
over these mills. Suppose you take
over the mills. What happens? How
toc pay back the arrears accumulated
which run to the exent of Rs. 53 cro-
res? You have also got to pay off the
losses which every year you are go-
ing to incur and how would you re-
habilitate the sick mills? You have
to pay for the labour, After all, you
do that. What 'is going to hapren?
How would you solve this problem?
By taking over the Mills or by fore-
ing them te act in a particular man-
ner how would you remove the hurd-
les or, the difficulties or handicaps
that the sugarcane growers or the
sugar mills face. So, I would suggest
that the remedy is not to take over
the mills but to find out the causes
for this state of affairs. We are all
very happy that our farmers have
taken to progressive methods of
agricultural production; they should
get sufficient price for their sugar-
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canes The cost of manure has gone
up; the cost of cultivation has also
gone high. Such being the case, you
must thing of reducing the excise
duty. If such ameliorative measures
are taken, perhaps. it would be possi-
ble to face competition. So, I would
suggest that you think of how best
to reduce the cost of production so
that the consumers also are not put
to difficulties. You think of export-
ing this outside this country. This is
a matter which has got to ke thought
of very seriously and not summarily
disposed of by saying that you are
taking over the mills and you are
trying to clear the arrears and all
that. It is a commitment which is too
much for the exchequer of this coun-
try. You have thought of a Bill and
no doubt you want to get over this
situation which the country is facing.
But, as I told you just now, this is
not a remedy. The remedy lies else-
where. You have to find it out and it
is for a body of experts to go into
this queston and see how best to re-
duce the cost of producton and how
best to decrease the cost of marketa-
blity of sugar and also to see that we
do not take over the sick mills and
place ourselves in a condition imuch
worse than the sugar millers who

“have been pushed to the corner on

account of this serious situation. So,
I commend that if this Bill is passed,
you wwould make use of it as a rod to
threaten the mill owners that if they
misbehave you will take over; but
taking over itself is not a remedy

13.0 hrs.

So, Mr. Deputy Speaker, Sir, this
Bill which has been brought has not
been well-conceived. It should have
been thought of in a more detailed
manner and proper remedies should
have been thought of.
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“The Sen Sugar Enquiry Com-
mission, 1965 has clearly said that
it is a4 paradox that the Southern
industry owes its growth and deve-
lopment ‘to the favourable pricihg
policy and other governimental
measures. The growth of the Sou-
thern industry had been at the cost
of the Northern Sugar factories. It
was given many advantages and
the Government had held - it in
many ways for realisation of better
sugar prices than the Northern
Sugar industry.

It is true that sugar factories in
North are situated very closely to
each other and because of the lack
of development work on cane, road,
drainage and irrigation, the availa-
bility of cane to each factory could
not be increased. The lower utili-
sation of their capacity was the
main cause for their financial assis-
tance.”
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SHRI K. SURYANARAYANA
(Eluru): Sir, the main qbject of
this Bill is to ensure that sugar mills
start crushing cane without undue
delay, so that the interests of the
cane growers are protected. As I
understand it, for the last several
years, the sugar-cane growers, par-
ticularly cooperative sugar factories,
have represented to the previous
Government and this Government.
They have not been given due consi-
deration. They have huge over-
heads. There are nearly 86 mills,
including those in UP and Bihar
which are leading in this regard. The
reason for this position is that the
sugar cane growers are not capable
of paying the cane price fixed by
the State Governments. The Andhra
Pradesh Government has  directed
the factories to give Rs, 120 irrespec-
tive of the rates fixed by Govern-
ment, viz., ranging from Rs 8.50.
When we raise it here, we are told
that it is the look-out of the State
Government. When we raise it there,

_they say it is the responsibility of

the Central Government.

'The sugar factorles, particularly

: the ‘coopérative sugar h(ctoglc‘n,;_'lgwnw
oo T
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mvoice'i'nthhwmtry. Itis ‘an
industry ' which is simply produeing
ang supplying to the Government of
India. In my opinlon, it is only the
Government of India which has been
benefited. It is taking away the
excise duty without providing any
service to the people and to the
growers, or providing inputs. The
cost of production in the factory has
also gone up because of the recom~
mendations of wage board ete, This
is my experience. The sugar industry
is at present in a bad shape. That
is why the Government has come
into the picture after many years.
Last year, at the beginning of the
cane crushing season. viz, 1st Octo-
ber 1977, the sugar mills were hav-
ing a carry-over stock of 15.76 lakh
tonneg of sugar from the previous
crop. The year 1977-78, upto 30th
September, produced a record crop
of about 182 million tonnes of sugar-
cane. The production of sugar also
broke all previous records and was
64.72 lakh tonnes against 48.40 lakh
tonnes produced during the previous
year. The releases of sugar from
the sugar mills during the crop year,
197778 were 44.76 lakh tonnes of
sugar for internal consumption and
253 lakh tonnes for export, or a
total of 47.28 lakh tonnes. Thus, at
the end of the crop year ie. 80).9-78
the mills were left with a staggering
stock of 33.18 lakh tonnes. This isan
unprecedented stock of sugar with
the mills, and this has created nume-
rous problems for them. Their go-
downs are full to the brim and they
are incurring huge interest ete, char-
Bes on the stocks held by them.

Just now, the Minister said that
the open market price was Rs, 220.
Taxes and excise duty come to Rs 39
or Rs. 40. ‘Thus it comes to one-fourth.
Before we replace this Ordinance by
this Act, Government should con-
sider how to get rid of the taxes.

The open market prices of sugar
"“‘"‘ steeply,, The new sugarcane
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cropianlaoreponedtobealmoﬁu
big as that of 1977-79. The Govern-
ment is rightly applying pressure to
the sugar mills to start crushing of

cane early, to safeguard the interests
of the cane growers. The sugar mills
are in a really difficult position, Ac~
cording to my information, they have
been given notice that they will be
taken over if they do not start crush-
ing by 30th November. In some areas
the season has not yet started. With-
out noticing the variations in local
conditions, they have given notice and
come out with an ordinance. That is
why it has come in the Press
that 165 factories are to be taken
over. Without knowing the facts,
without caring for the local
conditions, they pass an order, We the
farmers do not hold any brief for
the mills because the mills are not
looking after the interest of the gro-
wers, Sugar industry hag come down
to a halt because all these years. they
were having the old, rotten, out-mod-
ed machinery in U.P. and Bihar; they
are 50 or 60 years old. They cannot
crush miore than a very limited capa-
city, They have not been mrodernised
though in the olden days they reaped
heavy profits, Now they have come
with this proposal. Why three years
only? Why do they not natonalise
them straightaway? Do they want to
modernise the mills and remove the
old machinery and put the old mana-
gement? Do you want to spend public
‘money for this and then give them
.back to them? I am prepared to ask
for their nationalisation and even in
1960 the entire Congress, when the
Congress was one, we passed a reso-
lution for nationalising the sugar in-
dustry. But neither the previous
government nor this government had
considered all those things. We have
been encouraged to start cooperatives.

Several times I wrote to the previous

government and to this government
also. They want to eliminate middle-
men so that the. canegrowers. could
get a remunerative price for their
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get sugar at reasonable
ptices. The farmers have now become
bonded labour, bended shareholders.
Even though they have paid their
sha-e capital, that has already been
deducted, every year they are told that
they must pay Rs. 5 extra for ail these
things, Rs. 3 per tonne. This is ad-
ditional share capital, when the share
capital has already been exceeded.
There is the bylaw ang other things
but people do not know; ordinary men
do not know; only some people, officials
know {He exact position. We passed
that bylaw and now it has come to my
neck in the society because every time
theéy are asking. In 1968-69 the num-
bet of cooperative factories were 60
and private factories wére 136 together
there were 203 factories; in 1877-78 co-
operatives are 1290 and private 158;
together they are 287. All the 129
factories are modernised; they are run-
ning. Some factorles are there; local
conditions vary, The Government of
India’s policy has ruined the sugar in-
dustry in South India. In Andhra in
1974 when we started coopera-
tive factories, the price was 149,
agreed  price, in the entire
country. Al of a sudden you ap-
point a committee, ICS Officer is ap-~
pointed; he does some calculation or
miscaleulation. On what basis have
they calculateq and arrived at 1177 I
asked that question then. In U.P. and
Blhar it was fixed at a particular level
to satisty some officers, some people
there, to satisfy a Minister in the then
Cabinet. Now this Government also is
doing the same thing. They can na-
tionalise the whole thing. Thig is the
only industry which has been organised
on cooperative lines to get benefits to
farmers.

This industry has been ruined so far
as farmers in South India are concern-
ed Yesterday I raised the question of
the price of wheat and the price of
rice. There is no differentiation bet-
ween the earlier Government and this
Government go far as agriculture is con-
cerned. When I raised the issue four
ot five years ago, they said that #n
UP and Biliar the per-acte yield of

DECEMBER 13, 1078
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mgnrcane is lesy than in South Indfa.
Suppose | grow somefhing for which
the local climatic conditions are not
suitable, suppose 1 grow apple ang
dg not get even one apple, will you
give compensation to ms? In that
way, if you want to help the farmers
in northern India, please give money
trom the exchequer. You should not
help them at the cost of the farmers
in South India, because you have de-
veloped these crops only recently.
Andhra has produceq sugarcane 88
early as 1847 in the Godavari area. One
Mr. Cotton surveyed the Godavari dres
and has given the figureg in this book
entitled “The Engineering Works of
the Godavari Delta—A descriptive and
historical account” published by the
Madras Government in 1896. Here Mr,
Cotton says:

“1 ghould not omit in this paper
to mention that the prosperity of
Rajahmundry has now as sound &
foundation as possible in a forelgm
trade of the safest kind, It has now
six staple articles of commerce, viz.,
(1y Sugar to England, (2) Rice to
Bourbon, England and France, (3)
Gram to Bourbon, (4) Tobacco to
various places, (5) Hemp to England
and (6) Oilseeds to Englang and
France.”

He has also given a statement ghowing
the value of goods exported by sea
from the District of Rajahmundry from
1843-44 to 1850-51. Articles worth lakhs
of rupees have been exported every
year. That is the tradition of Andhra.
That shows how they were advanced
even in those days and how they were
sacrificing  irrespective of the
price or income they got.
The Andhra sugar industry now
bas been ruined, One factory in And-
hra - The Bhimadole Cooperative
sugar factoro f which I am the Fo-
under-Chairman, has no capecity to
pay one instalment to the Industrial
Finance Corporation, even though it
has crushed cane or five full seasons.
The Government of India and the
State Government are standing su-
rety for our loans., but they are not
eoflectng the tioney fiom
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They want to attach enly the share-
holders’ property. I have paid Ba.
10,000 towards share capital after
borrowing from the banks and by
way of interest alone I have paid Re.
4,000 in the last six years.

Instead of appointing several com-
missions against politicians, I request
the Government to appoint a com-
mission against some of the sugar
factories who have spent more than
our factory I demand this from
Barnalaji. The Finance Ministry, the
Home Ministry and the Agriculture
Ministry promised several times to
order an enquiry but they have not
acted. I want to give a list of 2 sugar
factories which were commissioned
in 1974-75. 1 have spent only Rs. 3.3
crores only on my factory, out of
which Rs 1.47 crores were spent on
machinery, whereas some factories
have speni Rs. 4 to 6 crores out of
which Rs. 2 to 3 crores were spent
on machinery. I want the Government
to cnquire into this matter.

I have been representing many
times “Please allow us free sale” and
they did not agree. But now that the
farmers in northern India are suffer~
ing, they have come out with the in-
troduction of dcentrol

So. I would request Shri Barnala
to enquire how they lost in 1875.
Though oyr Co-operation Minister has
also sent a team and the have exa-
mined the position, they have not
given any report.

MR DEPUTY-SPEAKER: Unless
he concludes, 1 will cell the next
speaker,

SHRI K. SURYANARAYANA: I
hope the Government wil] give due
consideration to all my suggestions,
Particularly enquire how those who
have spent more have bemefited and
how those who have spent less have
lost. This is my only request,
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SHRI K. MAYATHEVAR (Dindigul):
Mr. Deputy Speaker, Sir, 1 welcome
this Bill subject to the condition that
it is brought with bona fide intention
and with the object of safeguarding
the interest of the farmers who are
undergoing untold hardships and diffi-
culties in South, especlally in Tamil
Nadu this year.

1 need not mention repeatedly that
this Government is discriminating in
the fixation of price for paddy grown
in the South compared that fixed for
wheat, which is nearly three or four
times the price fixed for rice. It is
done with the object of supporting wheat
and not to support rice grown in the
South. Even in the language issue,
you are discriminating. Therefore, I
request that the Government should
not discriminate in the price flxation.
1 would request the Government to
consider very sympathetically the pay-
ment of a higher price to the farmers
in Tamil Nadu.

Specifically speaking, this yeaz, the
price has fallen in Tamil Nadu due to
various reasons which are well kaown
to the hon. Minister of State in the
Ministry of Agriculture, Mr. Barnala
and the hon. Prime Minister.

A few weeks back, Mr. Kolanthai-
velu, the hon. Minjster of Agricaliure
in Tamil Nadu, and Mr. Ponnaiaa, the
hon. Minister of Transport, called on
the Prime Minister and the Mumister
of Agriculture. I come to understand
that they pleaded with them f~r en-
hancing the price fixed for cane and
also for subsidy. I am fold by them
specifically that neither the Prime
Minister nor the Agriculture Mimster
were sympathetically conaidering their
request. This is a very peculiar situa-
tion. 1 am told that the Prime Miister
was not even hearing the hardships
and the difficulties of the farmers in
Tamil Nadu. I strongly condemn such
an attitude of the Prime Minister and
the hon, Minister of Agriculture.

I request the Government to pay

bonus to the employees of the various

of Manag.) Bill

mills in sugar industry. Speaking
from my personal experience, though
I am not an employee of any sugar
mill, I have got some practical ex-
perience, which I had from my con-
stituency, from Tamil Nadu and from
various States in the South, 1 would
say that the employees working in
mills in the sugar industry are not
being protected as compared to those
in mills in other industries.

Regarding the payment of bonus,
Tami]l Nadu Government could pay a&
certain amount this year. - The State
Government could pay fifty per cent
of bonus for Deepavali and fifty per
cent for Pongal. For that also the
State Government represented and
pleaded strongly for Central assistance
so that they could pay the full amount
for Deepavali. But this also seems to
have been denied by the Central Gov-
ernment, [f you are going to deny
all the requests and all reasonable bona
fide recommendations of the Tamil
Nadu Government, I do not think that
you are having any interest in safe-
guarding the interest of the farmers
of Tamil Nadu, much less of the
South. I want to emphasise this peint
repeatedly. I may not bhe wrong and
failing in my duty by saying so.

In every mill, as we all know, the
farmers are contributing a certain
amount to the mills as their deposits.
The mills are taking Rs. 5 or Rs, 10
for every supply of cane in course of
their supplies to the mills for crushing.
There is, therefore, a lot of money
accumulated with the various mifly in
every farmer’s name. I am told by
the farmers that even the interest
accrued in favour of their contrlbu-
tions is not being paid to them.. In
Tamil Nadu, the State Government was
paying the interest accrued in favour
of the contributions made by the far-
mers by way of bonus to the farmers
who were members of those mills by
supplying cane grown by them to those
mills. I request the Central Govern.
ment to consider this point favourably
and give a considerable aid and finan-
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cial assistance to the Governmerni of
Tamil Nadu and other southern State
Governments to protect the inlerests
of the farmers,

Finally, in clause 5 of the Bili, you
are appointing the Custodian for the
control and the management of vari-
ous mills which are to be taken over
by the Government. It is a welconie
feature. But as far as I know and
you all know, the IAS officers and high
officials, although they are wmore in-
telligent than the farmers, are oriin-
ary human-beings and they are unable
to understand the practical probiems
and difficulties of the farmers on the
one hand and they do not understand
the real and bona fide difficulties of
the employees on the other hand.
Therefore, in the interest of the emn-
ployees of those mills and in the in-
terest of the farmers who are members
of those mills, I would plead with the
Government to appoint an advisory
committee to give advice to the Cus-
todian of the mills. I am not oleading
for the appointment of an adwvisory
committee at the Central Government
level or at the State Governinent
level. That is not required as fur as
my opinion goes. I would request the
Government to appuint an advisory
commitlee to give advice to the Cus.
todian of the mills and that advisory
commit'ee should consist of members
and the: representatives from the em-
ployees on the one hand and the
farmers on the other hand. The worst
sufferers are the employees ~ud the
farmers.

With these words, 1 conclude my
short speech and I convey my thenks
to the Chair for giving me this oppor-
tunity to speak on the Bill
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I will quote ;

“The ordinance was considerei by
the Committee of the Association at
an Emergent Meeting yesterday. The
matter has been also discussel per-
sonally with the authorities.”
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“It is understood that Govermment
is likely to accapt &ny reasonable
explanation in this behalf and fac-
tories should not epprwhend mny
particular difficulty in starting ac-
cording to their mormal schedule.”
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DR. BIJOY MONDAL (Bankura):
Mr. Deputy-Speaker, Sir, I welcome
this temporary taking over of the
management of certain sugar under-
takings by the Government. It is
fairly beneficial to the cane-growers
as well as to the agricultural labourers,
the mill workers and the consumers;
this will also enable us to maintain
the production and the consumers will
also get sugar at a reasonabie price,
We have found that, whenever there
has been any crisis, Government has
come forward to take effective steps
fo tide over the crisis. We have seen,
in the matter of sugar policy, that Gov-
urnment has removed the control and
thereby they have made sugar avail-
ahle Lo the consumers at a reasvnable
price. Partial control and ralioning
created an anomaly where the problem
of bLlack-marketing and non-availability
of sugar was continuing. Naturally,
the sugar policy that has been adopted
now by the Government is an effective
one and will be beneficial to the cone
suimers. .

Definitely, before taking over the
management of the sugar undertak.ngs
some hearing should be given to the
management, so that, if there is any
difficulty, it can be mitigated. In the
Bill there is8 such a provision. Ii is
reasonable that some hearing should
be given to the sugar managemer:. I
support it.

14.00 hrs

A provision has been made in the
Bill that some monthly amount should
be paid to the sugar management, I
think, it is an anomaly. This amount
should not he paid. A suggestion has
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been made that rupee one per torne
be given to the mill.owner. But where
there is loss, why should Government
pay to the mill-owners this amount?
I do not know why the Government
has taken this step to pay them. So,
in this context I suggest that a national
sugar policy should be declared by the
Government and if required, sugar in-
dustry should be nationalised so that..

14.01 hrs,

[MR. SPEARER in the Chair]

MR. SPEAKER: You will continue
later after the privilege matter is over.

14.02 hrs.

MOTION RE. THIRD REPORT OF
THE COMMITTEE OF PRIVILEGES
—Contd.

MR. SPEAKER: Now we take up
further consideration of the privilege
matter.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I gave notice of a
privilege motion against Mr. Stephen.
You were not in the Chair.

MR. SPEAKER: I have called for his
comments. Mr. Govindan Nair.

SHRI SHYAMNANDAN MISHRA
(Begusarai): I am on a point of orcer.
That is with regard to this motion.

1 think we are departing from the
practice that hag heen in vogue in the
House of Commons and even in this
House to a certain extent. Therefore,
I am drawing your king attention to
it. After the consideration motion is
adopted, the first thing or the House
to do is to hear the alleged oifender
or contemner and then alone the House
can go into the substance of the matter.
That is not being done. The Chair's
duty is to call upon the alleged con-

DECEMBER 18, 1878

Third

of Committée of Privileges
temner or the offender to first make
the submission and in the light of the
submission, the House can go into a
meaningful discussion of the sybstance
of the matter.

Then again, Mr. Speaker, the
practice that {s in vogue in the
House of Commong and which has
been followed in this House in the
case of Mr. Mudgal is that after the
motion was made and the aileged
offender had made the submission,
the alleged offender was asked to
withdraw from the House so that in
the absence of the person affected a
proper discussion could take place.
Therefore, it would be my submission
to you that you should call upon Mrs
Gandhj to make her submission in this
regard.. ...

AN HON. MEMBER: Why not the
other two?

SHRI SHYAMNANDAN MISHRA:
Yes, and the other two also. Now she
happens to be in the House. I came to
learn that she would be making her
submission at 3 O’clock and therefore,
I wanted to draw attention to the
practice in this regard. So you should
call upon her to make the submission

and also the others, I think their atten.
dance should also be ordered. Then
the affected persons should be asked
to withdraw from the House when the
House goes into a full consideration of
this. Then, in the light of thosa sub-
missfons, the House can proceed to dis-
cusg the matter. That Is ymy sub-
mission. You should follow the
practice. If you want, I can refer to
the procedure in the Lok Sabha in
1951 as it was followed then in the
Mudgal’'s case. The same practice
should be adopted.



